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the margin left to the STe, as 1 had 
the Pflvut!gc to say la::il time, is barely 
four annas per cent. 

Shri TaD&,amanI: May I know whe-
ther the workers in the varIous ce-
ment lactorws are being paid wages 
on the basis of the Waae Board's re-
commcndatlUns which were published 
recentlY. 

Shrl Manubhal Shah: The hon. 
Member know. more than mysel1 that 
the Wage Hourd Hepart has been ae· 
copted. The !irst part 01 lhe rise is 
bemg already Implemented by the 
vartous factones. <.;o::;t ac.:ountmg for 
that is gOlng OB. After a year, the 
second part also Will be looked into. 

Shrl Yadav NaraiD Jadhav: May I 
know whether it. is a lact tha. there 
is riSC in pncc because produclion is 
much less than the demand.? 

Shrl Manubhal Shah: There is no 
rise In pncc. The prevlOus hon. 
Member only wanted to know it there 
was any pos.·;ibility of reduction in 
the price in view of the stoppage of 
foreign impart. That docs not arise 
because we have already equalised h 
by a sort of excise duty. 

IndlaDli In Ce"lon 

rl-
'1369 J Shrl ShlvaDanjappa: 

.  L Shrl liampath: 

Will the Prime MlDIster be pleased 
to state: 

(a) whether it is a lact that tb, 
newly created Ministry of InterIW.. 
Security in Ceylon is engaged in 
druwing up a scheme to detect and 
repatriate indian passport holders who 
are over-staying their residential 
visas; and 

(b) if so, the reactions of Govern-
ment of India thereto? 

The Depucy M1D1ster 0' ' ~1 

Atrall'!l (Shrlmatl Laksbm.I MenoD): 
(a) The functions of the Ministry of 
Intt"rnal Security in Ceylon include 
the Qupgtion of det(oction .nd depor-
tation of foreign nationals, in ' in~ 

Indians, who overstay the period of 

theIr permits. Government of Inwa 
have no information whether any 
specific scheme in this connection is 
being drawn up. 

(b) If and when there is wilful con-
travention of the laws of U  I .• l:.;..11 

country, it is difficult for the Govenl-
ment of India to intercede on behal1 
of their nationals. In specific <.:a.:ie.; 
where the oVl'rstay is due to i. n ~~ 01' 

other factors beyond the control of 
the person concerned and the failuI':"'-
to obtain a:t extension was for 01 ~ 

fide reasons, representations could 
be made by the Indian High Commis-
sion to the Cl'ylon authorities con-
cerned. 

Shri Shlvanaojappa: May I know 
how many cases of overstaying have 
been reported since the creation o~ 

this Ministry? 

Shrlmatl Lakshml Menon: We do 
not know because the Ministry ~ 

cH'ated only on the 20Ul Januaryt 
1960. 

Shrl Tanlamanl: May I know whe-
ther it has been broueht to the 
notice of the Government that after 
the formation of this new Ministry, 
many Indians with resident permlU, 
who might have overstayed but who 
had applied for n~ion . were aSk-
~  to I_ave? That is the pOlnt. 

Shrlmati Lakshml MeDoD: I want 
notice for that_ 

Shrl Ramanathan Chettlar: Hove 
the Government of India information 
to the effect that this Ministry Is 
still conUnumg under the Dudlf'Y 
St"nanaYBJtc Government? 

Shrlmati Lakshmi MeDon: We have 
not heard of its abolition yet. 

Shrl Bem Barua: May I know wh .. · 
ther the attention of the Government 
has been drawn to the Address of ~ 

Governor-General to the newly elC'cteri 
Parliament of Ceylon in whieh he has 
stated that his Government propoSl:S 
to initiat£' talks for improvement of 
thr. estrangf'Cf relations between the 
Sinhalese and Tamil cO!!1munities In 
the Island; if so, whetber Gove"""el.t 
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would seize this psychologiC's) moment 
to approach the Ceylon Goyernmeht 
for the solution of the problem of 
stateless Indians in the island? 

The Prime Minister and Mlnlstpr of 
E,,'ema( AIr .. I... ~  Jawaharlal 
Nehru): It is very difficult for me ~ 

am;wer-I do not know how this ques-
tion arises-if in a particular question, 
the whole issue, the broad :ssue which 
h .. '.sted for about 60 Ie 70 years, 
is raised. 

Shrl nem Barna: That is why I say 
this is a phyehological moment, 

Mr. Speaker: The hon Member 
o ~  not to take away ~  timp of 
the House, during Question HOUT. He 
can C'ommunicate his suggestiorul to 
the Prime Minister. 

Shrl Tanll'llmanl: I wanted to know 
whelher it has been brought to t"e 
notice 01 the Government that people 
wi+h Indian passports who have over-
stayed but have applied for permiJ-
sian to stay on, have bC"f'n asked to 
leave bv lI';is new Mlni.try, and wbe-
ther S';y such repre!iiientat;ons ha"e 
been mad£' to our High Commissiont:r 
there. 

Shrlmatl Labhml Menon: In the 
8n!liWeT it is riven that it Is a ('on-
travation of law whEn a person OVE'f 
stav!'J. If 1he period ot the permit hos 
e"plred the Cevlon Government I. 
entitled to send them back according 
to their own laws. 

!lhrl Thana Plllal: Mav I know 
whe+hcr ~ i  law of depor1ion Is con-
trarv to the undertaking Riven by t"e 
Ceylon Govemmrnt that those who 
are resldinli!' there nonnlllly w01.a1d 
be permitted to continue to """,,Ie 
there? 

Rh.lmatl Lauhml Menon: This 
Mi"istry was ""'Bled ""Al1y to supe1'-
vi!"f' . ' ~ to pT'evpnt illicit imnli-
IO"at'on Into Ceylon. So, it deals most-
ly with Illicit immigration. 

Shrl Thana Pilla!: Qu ... tlon I. Mt 
about new people going therp with 
a visa. but people who aTe' norma:!',· 
resident !hpre wflo have bPrn R:lvcn 
""rmlls. U they overstay and if they 

are deponed, does it not contrave."e 
the undertaking given by thr GOVf"rn-
ment of CeYlon in th£>ir npgotin!jon:; 
with us thai they would be permitted 
to continue to ~ i  as long as tht'Y 
desire? 

Shrl Jawaharlal Nehru: I do not 
quite know to what speriflc untld-
taking the hon. Member ref"rs. There 
WeT<' talks on this question un· 
dOllblPdly, but there was no kl,,<1 of 
an agre('ment or flnal ~ 'n  or 
that i .. ue. Much has happened slr.ce 
those days nnn ~  tolks took ptl'CC, 
and a 1I00d number of n~ n nation-
als have bE"en !=I£'1 hark at the expir-
ation of their visa period. 

Shrl Tannmanl: May I know whe-
ther applirAtions for e;"t.noion or ~ 
Pf"riod before expiry have bPMI re-
jected in 'he recent pa,t, ."d whether 
such instanc,," have come to theIr 
notice? 

Shrlmatl Labhml Menon: ""ant 
notice of that question. 

Shrl B .. , RIll n~  It wa. rp· 
portpd In the pres .• that Prime MI.,"-
tflr Ducllev SrnonByukr WRS Ilnpged to 
. ~ said that hr would like to . ~ 

UP thl. ma'lPr with tho Prime Minl.-
ter of India. wl'h ~  to the pro-
blrm or 8 ~ Pf'ople tn C,.y'l)n. 
M.v J know whether any omrlal rom-
muni(,Atlon ~ ~ n ' ~  t,.nm 

~ Primp M n ~  of Ceylon by the 
Governmrnt of n~  In thl. rl'I!ArM 

Mr. 8.w.all:er: ~ qUe'PI!inn ' ~  

pur("lv to the exl9fpnrr. of a Mlnh.trv 
thert" to ~ n  away fho!iH' p('onon .. who 
are tT1irjtlv C'ontlnulng to l'f'm'lin 
the", aft.r the O'XPlrv "f the p ... -
port.. Nothing mo": arl..... out "I 
It. 

!lhrl "'ann P11lal: May T 1m.,.. 
whpthpT GOVf'mment wouJc1 t8k", ot 
lNlt this muC"h fnt".rpst to n ' 'n~ 

in . i ~ of hBMlJr!Onp.n1 of on~ who 
~ N'Jmoulc:orilv fakron to the o i .~ 

and de""rtrd and a.k that thP\' rnA" 
in"frad be handed OVf'r to thp Inc1ian 

Emb •• "" thl'l'e .0 that thpv I'OlJ'd "" 
depon..ci wlth"..t tblt ba.........,ll!? 
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Shrlmatl Lak..hml Menon: AlI '.hese 
cases ot reported harassments arc 
taken up by the High Commission in 
Ceylon with the Ceylonese GO'/ern-
ment authorities. 

PneumooonlOfiIs In Coal Min .. 

·1370. Sbrl T. B. Vltlal Rao: Will 
Ih. Mintster of Labonr and Employ-
ment be pleasea to refer to the reply 
given 10 Un.tarred Question No. 809 
on the 2nd Docember, 1959 and .tale: 

(a) the reasons for the dplay in lhe 
conduct or! survey of the incidence of 
pneumoconiosis in the coal mines; 
and 

(b) lhe number of cases of pneun.oc-
oniosis reported during 1959? 

The Deput,. MInister of Labour 
(Shrl Abid All): (a) Bdore the sur-
vey was started In necember, 1959, 
]000 mine workers from different ~ 

gories of work and from different 
mines in the major coalfields had to 
be chosen and preliminary arrange· 
mt:'nts made for their examination c.lur-
ing the survey. Some delay was a.lso 
caused as the Inspector oi Mines 
(Medica\) who was dealine with the 
subject left lhe Departm',nt and a 
substitute had to be appointed, 

(b) Four, 

Shrl T, B. Vltlal Rao: At least mav 
we when we can CXPf'ct this rcp')rt? 
It was stated some time aeo thaL it 
\\,\)uld be received in the middle of 
1959, Then, allnin, It was .taled lhat 
it would 1><- received in September, 
1960, May I know whether Septem-
ber, 1960, will be a firm date for the 
rrc('ipt of this report? 

Shri Abld All: We should expect 
it early next year. 

Shrl T, B. Vltlal Rao: It has been 
~ that four persons hnve bc(.n 

aff('l('ted. by pn('umocomosis. M ~' I 
know from which mines they come? 
Do tht'y c.'orne (rom th(' Bihar.Be"lgal 
coal-fields? 

Shrl Abid All: I would n<>t be ~1  

to mention the coel·flelds just now. 

Sbrl T, B. Vltlal RaG: In case of a 
dispute where the worker is dissati3fted 
with the diagnosis of the coal mir,es 
medical officer, whom has he to ap-
proach? 

Sbrl Abld All: If he is not satisfied 
wi th lhe decision of the employer, 
then he has to resort to conciliation, 
and with the help of the hospital at 
Dhanbad or Asansol, he can get his 
dues, 

Shri T, B. Vlttal Rao: May I know 
whether he has to go from Hyderabad 
to Dhanbad to get himself examined' 

Shrl Abid All: No, I was referring 
to the coal-fields at Jharia Or Rani-
ganj, With regard to Hyderabad, of 
course, he slloule! not go to that place. 
lf at all he has to go there, C,H,W, 
Fund should pay for it. 

Shri T. B. Vltlal RaG: May I know 
whether certifying surgeons under the 
Mines Act have been appointed in all 
the States? 

Shrl Abld AU: I do not think so. 

Shrl T, B. Vlttal RaG: May I know 
why they have not been appointed? 

Shrl Abld All: Notice, 

Research institute for Tea IndaslrJ 

oU71. Sbrl P. C, Borooab: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there are any pro· 
o~  by the Tea Board to set up some 
RC5enrch Institute for Tea Industrv in 
the country; and 

(b) if so, the details of the scheme? 

The Minislei' of Commerce (S.brI 
Kanungo): (a) and (b), A proposal 
for the establishment of a Funda-
mental Tea Rcseareh Institute Bnd Tea 
Res('arch St.alion in the Dooars has 
bN:'n submitted to Government by ~ ' 

Tea Board. The non·recurring ex· 
penditure on these two organisations 
is expcct.'<i to be Rs, 37'5 lakhs and 10 
lakhs respectively. The recurring ex· 
penditure will be of the order of 
Rs, 12 lak'" for the Fundamental Tea 




